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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : AT HYDERABAD
HYDERABAD

O.A. 841/1999

Dated, the 3rd June, '99
BETWEEN ‘
K. VENKATESHAM es. Applicant
A ND

1.The Subdivisional Inspector(Postal),
Kamareddy, Nizamabad District and

2.The Senior Superintendent of Post
Offices, Nizamabad Division,
Nizamabad,D

3,The Post Master General,

Hyderabad, Region,
Hyderabad.,

PR Respondents,

COUNSELS :

Mr. XK, Venkateswara Rao

For the applicant
For the Respondents : Mr, BN Sarma

CORAM:

THE HON'BLE MR. R. RANGARAJAN, MEMBER (ADMIN)

THE HON'BLE MR, BS JaIl PARAMESHWAR, MEMBER (dUDL)
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ORDER
(PER: HON'BLE IR. R. RANGARAJAN, MEMBER (ADMIN)

1, Heard Mr. TVVS Murthy for Mr, K. Venkateswara Rao,
learned@ counsel for the applicant and shri B.N, Sarma, learned
standing counsel for the respondents,

2. The applicant is now working as a provisional

EDMC of Shetpalli Village.. He apprehends that he is going

to be replaced by another provisional candidate. There is

no record placed before us to show that he is going to be
replaced by another provisional candidate., The applicant
submits that there is a hears;y that he is going to be
replaced. The Court or Tribunal cannot passe# orders based

on hear say. We have no doubt in our mind that the respondents
will act in accordance with. the standing rules and instructions.
in force on date. No provisional candidate can be replaced

by another provisional candidate¢vwﬁnanﬂ .

3. In this view of the matter, we do not feel it necessary
to pass any orders in this 0.a.

4, The O.A. is accordingly disposed off. No order as to

Ors—2

(R RANGARAJAN)
MEMBER (A) ‘.

'5- Dated, the 3rd June, '99

f
ﬁh”’ﬂ
Dictated in Open Court, T 67

Cs.
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